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involved, It is a risk to handle them
manually because there will be a
hue and cry if there is a mistake in
respect of the income-tax  returns
which are over a lakh in respect of
salary returns.

SHRI K. K. SHAH: Does the Minis-
ter know that each computer will
cost fifty lakhs of rupees and, there-
fore, by way of loss of interest alone,
.a sum of four and a half lakhs would
have to be incurred in addition to the
maintenance charges? This would
also prevent the future employment
of a number of workers. Is this com-
mensurate with the amount involved?

SHRI B. R. BHAGAT: We have not
paid for them. We have only hired
them and are paying service charges.

SHRI M. C. SHAH: What is the
annual hire charges?

(No reply.)

SHRI ARJUN ARORA: On a point
of order, Sir. The Minister has not
given the full information when he
says that payments will be made only
in rupees because these computers
have been hired by the LIC from
foreign companies. While the LIC
would be making payments to these
concerns in rupees, these foreign con-
cerns would be gallowed by the
Reserve Bank to repatriate their pro-

fits in terms of foreign exchange.
The hon. Minister has misled the
House by stating that no foreign

exchange is involved.

MR. CHAIRMAN: I do not think so.
He said that the rent is paid in
rupees.

SHRI ATAL BIHARI VAJPAYEE:
Let the Minister make the position
clear whether any foreign exchange
ig involved or not.

SHRI ARJUN ARORA: Foreign

exchange is involved.

MR. CHAIRMAN: He said that rent
is paid in rupees.
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SHRI ATAL BIHARI VAJPAYEE:
This is a valid point, whether any
foreign exchange is nvolved directly
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or indirectly. Let him make the
position clear.
SHRI B. R. BHAGAT: These are

companies operating here. They have
loaned out these machines not only
to LIC but to others also. On the
question of the repatriation of the
amount, the Reserve Bank does look
into these things. Of this particular
payment in rupees and of this how
much is repatriated, I would like to
have notice. I will look into it.

SEIZURE OF GOLD IN BiHAR

*34. SHRI A. D. MANI: Will the
Minister of FINANCE be pleased to
state:

(a) whether about 30,000 grammes
of gold were seized in Bihar in the
month of December, 1965; and

(b) if so, how many raids were
conducted in this connection and Kow
many persons were arrested?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI

B. R. BHAGAT): (a) About 781
grammes of gold were seized in
Bihar during December, 1965, for

alleged offences under the Gold Con-
trol Rules.

(b) Eight searches were conducted
in this connection. No arrest was,
however, made.

SHRI A. D. MANI: Sir, if gold of
the order mentioned by the Minister
has been seized, then there has been
a clear contravention of the Gold
Control Orders. What difficulty is
there in the way of the Government
starting prosecutions at least for
mobilising public opinion in favour of
the Gold Control Order?

SHRI B. R. BHAGAT: These relate
to petty offences, consisting of very
small amounts and for very small
amounts we do not launch prosecu-
tions. Departmental adjudication is
considered enough.
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SHRI A. D. MANI: Arising from
this question, may I ask the Minister
whether the response to the Gold
Bond Scheme has been satisfactory in
Bihar?

SHRI B. R. BHAGAT: That is
another question, Sir, and if notice is
given I will answer if.

SHRI R. P. N. SINHA: In what dis-
trict of Bihar was the largest amount
of gold seized?

SHRI B. R. BHAGAT: Dalmianagar,
fifteen grammes only.

SHRI K. K, SHAH: May [ ask the
fnon, Minister whether the Gold Bond
Scheme has not succeeded because
of the Gold Control Order? People
are afraid that the gold will not be
returned. So long as the Gold Con-
trol Order is there, they are not pre-
pared to subscribe to these Bonds.

MR. CHAIRMAN: If you are afraid,
that is not a question. You are just
afraid.
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SHRI K. K. SHAH: Is the hon.

Minister aware?

MISS MARY NAIDU: What is the
quantity of contraband gold seized
in the entire country in 19657

SHRI B R. BHAGAT: This ques-
tion relates to Bihar. I want notice.

SHOPS FOR THE REPATRIATES FROM
BurMmaA

*35. SHRI ABDUL GHANI: will
the Minister of WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleased to state:

(a) whether the Ministry of Re-
habilitation had requested the Minis-
try of Works and Housing to reserve
a few shops for allotment to the
Indian repatriates from Burma;

(b) if so, how many applications
for allotment of shops have been re-
ceived from the Indian repatriates
from Burma by his Ministry; and
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(¢) what steps have been taken by
his Ministry for the allotment of
shops tp the refugees from Burma,
whose businegs has been nationalised
by the Government of Burma?

THE DEPUTY MINISTER IN THE
i MINISTRY OF WORKS, HOUSING
AND URSAN DEVELOPMENT (SHRI
B. BHAGAVATI): (a) The Ministry
t of Rehabilitation had requested the
| Ministry of Works and Housing to
reserve s1x shops in Government
owned shopping centres at Rama-
krishnapuram, Sewanagar, etc. for
allotment tg repatriateg from Burma.
This request was examined but it was
not found possible to accede ta it.

(b) and (c) Two applications were
received from repatriates of Indian
origin from Burma. The applicants
were advised to approach the Minig-
! try of Rehabilitation or the Delhi
| Administration.
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l [ ] Hindi transliteration,



